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& powerloom goods. Besides, register-
ed exports get replehishment licences
for dyes & chemicals. Awards are also
given by the Handloom Export Fromeo-
tion Council to top exporters. Weavers'
Service Centres assist the exporters
with improved designs, etc.

Expansion of Textile Industry

3755. SHRI S. R. DAMANI: Will the
Minister of COMMERCE be pleased to
state;

(a) whether Governoment have de-
<cided upon the question of allowing
gxpansion of the textile industry to
meet the Fifth Plin requirements;

(b) if so, the broad outlines of the
decision, the number of spindles and
looms and the locations where the ex-
pansion will be allowed; ang

(c¢) if not, how Governmenl propose
to reach the targets of production of
cloth and yarn in the Fifth Plan
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). In con-
nection wita the formulation of policies
ang programmes relating to the deve-
lopment of textile industries in the
Fifth Plan Period, the Planning Com-
mission have constituted a Task Force.
The report of the Task Force is awaited.

12 hrs.

CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC IMPORTANCE

REPORTED DISCONTENT AND AGITATION ON
Banaras Hinou UNIVERSITY FOLLOWING
ARREST OF STUDENT LEADERS
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PHALGUNA 25, 1894 (SAKA)
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): The
House will recall that I had made a
statement on December 12, 1972, ex-
plaining the circumstances leading to
the closure of the University on De-
cember 8, 1972, The Vice-Chancellor
appointed on December 23, 1972, a
three-man Inquiry Committee under
the Chairmanship of Mr. Justice Gyan-
endra Kumar (Retd.) to enquire into
the varioug allegations of serious indis-
cipline and misconduct on the part of
32 students, who were duly charge-
sheeted .and suspended from the privi-
leges of the University, pending in-
quiry.

The Committee has submitted its re-
port in respect of 16 students only. In
the Committee's ppinion charges had
been established against six students
and no charges could be established
against the remaining ten  students,
who have since been permitted to at-
tend classes. The six students were
found guilly by the Commitiee on une
or more of the following charges:—

Committing arson and damaging
the University property; assault on
a research scholar and teacher;
blockading Uhiversity Main Road:
using insulting language and holding
out threats to University officials and
teachers and casting very serious and
derogatory aspersions on the charac-
ter of Vice-Chancellor and Registrar.

Out of them, four students have beem
expelled and two rusticated for three
years by the University. The report
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regarding the remaining 16 students
is awaited. They have, however, been
allowed to attend classes, pending in-
quiry.

The University started reopening
frcm February 5, 1973 in phases. The
final phase was completed on February
28, 1973. Soon after, the expelled and
rusticated students started agitating. A
meeting was organised outside the
main gate of the University on March
6. It was announced that another meet-
ing will be held on March 10 and that
the students along with 20,000 others
cuming from various parts of the State

uld march into the campus. On the
i'vice of the District authorities, the
classes in the University were suspend-
ed on March 10. The schools and col-
leges in the city were also closed.

On March 10, a meeting was orga-
nised at the main gate of the Univer-
- sity and was addressed by some poli-
tical leaders, Inside the Campus, an-
other meeting was organised by some
students believed to be associated with
the Vidyarthi Parishad SYJS workers.
Or: the arrival of the police, students
pelted stones and the police made a
mild lathi charge. Twenty-two stu-
dents wera arrested for rowdyism.
Besides, 44 students courted arrest by
defying the ban on the holding of
meetings, which had been imposed
under section 144 Criminal Procedure
Code as a precautionary measure
against possible violence. They were
sentenced to imprisonment till the
rising of the Jurt,

On the morning & March 12, some
expelled students and other anti-social
elements entered into the campus in
large numbers. They disturbed classes,
held meetings and marched in a pro-
cession. They attempted to set fire to
a Cocperative Store and damaged
two vehicles. Fourteen students were
taken into custody. ,

On March 13, a meeting was again
organised at one of the gates of the
University and a call was given to
boycott classes on March 14 However,
classes functioned normally in all the
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Faculties, except in the Faculties of
Art and Social Sciences whegre most
of the undergraduate students had laft
for their homes on account of Holi.
At about 11 A.M. on that day, an at-
tempt was made to set the Department
of Urdu, Persian and Arabic on fire.
An adjacent room, where furniture
was stacked, was set on fire. The esti-
muted loss on this account .ig about
Rs. 20,000.

It appears that certain interested
elements want to exploit a s=ction of
the students and are determined to
create disturbances in the University
1n prevent its hormal functioning. I
‘ppeal to all sectichs of this House and
leaders of public opinion to use their
influence for restoring the normal
and peaceful conditions in this great
seat of learning. I may also add that
the Government has been giving and
proposes to give all support to the
Vice-Chancellor and the legally cons-
tituted authorities of the University
to take all the necessary steps so that
the academic functioning of the Uni-
versity becomes possible.

st wewt fgrt  woedt ;T
TE WEET A ¥ @ T ow W
forg favafaamem &7 wroem 91 20
foz favafamme &% a6t & w7 o
FH AT A FT AN AHET 7L
w §1 frex sar fiw @ # ag
fmafaares 9= IR aT= & T
21 g9 frem wx fom e & foo
gar & e e & § f fer
% o g ¥ ug wal foer samET
EL (gzci)

3 oY faamdt favafomrey & fafies
sy ¥ frrvamferer fied om wi & 1 welr
M F v ¥ qar AT ¥ Frewraer



193  Discontent and PHALGUNA 25, 1894 (SAKA)

N st s it 1w e
frafrareg £t a2 533 & a1 39 ol
# famfaoew ¥ & feew ®
wrenm g g @ ol aw wwen
™ g I —

oft, Twwr (AT ) W oaw
WTTo U0 THo WAT A} g2 4g wwedl
& & @i

i wew fagrG wodwt &
W IE WA EWq f | WA
Hrerdy A #T zoer, ¥ T 91 W
WR g A7 FE A T H g |
ww i frome & A g s faand

oft wfw s (Ffeor faeet )

AgrrAT  wredrg S #t *v aqr at
"o TUHo THo WMl W & g
FOM ! W WS F W I aET
e e oar 7 aww
(smam ) |

WT WgR™ ;g wieE &
Y, #f FHIva F A7 &, famry
R & owmT omo FY SR
o surar wF AT A ww
P omm W faee dw oA

st s fagrd Ao Ao
Qo WHo T WA a9 W AT 7 @,
g AT HAE AG & | A "W
W A | TR0 GET WA |
W I H agr srEe i v g o,
@ a® g owmIm )

favafirarr & aad B Tw
wus ¥ WA g | wr fava-
foamag  wr mh«wm

Agitation in BHU 194
(CA.)
oACaT B FTAX T F AT
2?7 wr ¥ Qe wo e SRy
Fr ¥ fefgrm W on gfew
ot w7 ¥ T w7 fawrfedi W qge
fcarr o gwar ¢ 7w Favafaama
# dfe we dre ma’,ﬁm‘ﬁﬁ
@ @ ¥, em g f, ey

w1 7% 7w At § i faanfadt o
fimm & 5 fmafeaeg & off 3
dve feg oA & 7 (omwwm)

firr Wt T am A7 qfie w8
& iy fefet &1 ow  sfafafy-
Hew 3wy faemar Sw A Tewfy
weeg e s Wt o ow o
fear ar s 3@ SR % fawafaare
F wfgwfat ¥ fasg A o ik
g wma Ty g1 K erdiur 9
AT A F

“Students getting 38 per cent
matrks were admitted while those
with 43 per cent marks were denfed

admission?
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“Suyb: Bungling in appointment
in the Deptt. of Geophysics, BH.U.

I am extremely sorry to place be-
fore you the following facts for your
kind perusal and necessary action:—

1. That I was an expert for the post
of Reader in Geophysics.

2. That the Selection Committee
(including another expert Shri A. M.
Awasthi) unanimously made its re-
commendation for the post.

9. That the Selection Committee in-
terviowed the candidates on 15-4-72
from 11.00 a.m. to 12.30 p.m,
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4, After the selection committee
meet was disappeared; the V.C. and the
Dean remained there and two other
people joined them. 1 do not know
what transpired between them But
at about 1.15 pm. we were called
back and the Vice-Chancellor sought
our support for the readvertise-
ment of the post on the ground
that some of the unqualified can-
didates were called for interview.
This, however, was not a material
ground from our point of view as we
had interviewed the candidates keep-
ing their qualifications in mind. I,
however, inquireq if any qualified can-
didate remained uncalled for inter-
view to which the Vice-Chancellor's
reply was that there may be hundreds
of such cases. I fhen suggested that
all the applications should be scruti-
nised in our presence to which he did
not agree. Instead he asked me to
sign a note prepared by him to support
his view. But I refused to accept his
view and gave a separate note (as
per suggestion of the Vice-Chancel-
lor) of my own on the subject.

5. The other expert, Shri A. M. Aw-
asthi (Superintending Geo-Physicist,
O.N.G.C.) also did not accept the Vice-
Chancellor’s view and he also gave a
separate note.

6. However, the Vice-Chancellor ma-
naged to get the approval of his view

by the Head of the Deptt. of Geophy-
sies, BH.U.

I, therefore, request you to look into
the matter personally and save this
university from such acts of bungling
and humiliations and insults of the
experts.”

MR. SPEAKER: I am not allowing
anybody else,
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MR. SPEAKER: When the leaders
of the parties are speaking, it is a
matter of couresy for all of you tolis-
ten, I am not going to allow any-
thing. If you are going to do like
this, it will carry us to nowhere. The
whole matter cannot be considered in
a dispassionate manner if you do like
this.

What is the use of bringing ques-
tions before the Hbuse, if you do like
this?

fowafaarer & @@t & wi3w
& art ¥ #rf fraw 7 ¢, wemawd
% fafe & e ¥ 9 ffmm
Afs A T A Fawra AT g
qearg  far omar @ froafaare
¥ amel ®r o & fag deTEwT
wfHwT @ T a1 1 IEAy  fawrfew
it aF suifaa @ w T § )

lﬁmwﬁmo THe QHo
T W W Er A aa s oy .

MR. SPEAKER: I will have to name
him if he interrupts like this. This
is the second time he is doing it.
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“But this year Skrli Alok Singh,
who was expelled in 1870 for using
unfair means in the examination and
misconduct involving violence on
Dr. Bhora has been given admission
by a stay order of the Registrar.”

Hr gar & wrwer ¥ ar faramdf ey
U wwer wmar § ) witfeg
wrene s ¥ gy faefor &
ot fix fefaferl owe few faw



99 Written Answers PHALGUNA 25, 1804 (SAKA) Digcontent and 200

(s o fogret wrerdedt)
& st formy oo, SEET SR
w1 geft, Tew faow @ feg )
& 3T ST AT §

“unless disciplinary rules are pro-
vided for the procedure tp be fol-
lowed in taking disciplinary action
ageinst the delinquent students, it
would not be possible for the stu-
dents to know what procedure they

are entitled to claim before any
action is taken against them.”
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PROF. S, NURUL HASAN: sir, I
will try my best to clarify and give
answers to all the points which my
hon. friend has raised in his long
speech. My only submission is that
for some of the things I did not have
adequate notice and, therefore, I may
not be able to satisfy the hon. Mem-
wer, But if the hon. Member wishes
te have any further information, he
can always put a question and I will
try my best to ccllect all the informa-
tion. Whatever information I have
been able to collect I shall place at
the disposal of the House.

The hon. Member, in his chbhserva-~
tions has raised certain  principles
‘which include, first of all, that disci-
plinary proceedings or the use of
force cannot solve the prcblem of a
university. I entirely agree with the
hon. Member that this by itself can-
not solve the problems of a univer-
sity. But if there are certain elements
howsoever misguided they may be
who are determined to indulge in vio-
lence or determined to disrupt the
normal functioning of a university, it
is then the duty of the university au-
thorities as of the Government to
ensure that they cannot hold the en-
tire academic community of ' ransam.
(Interruptione). I am going to confine
mysell to-the observations mede by
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. respectfully submit, too drastic

2.2

the hon. Member, Shri Atal Bihari
vajpayee. Other remarks, with the
due respect to the hon. Members, may
be made in the proper order and 1
snall desl with them. f

MHA. SPEAKER: Shri Piloo Mody is
exciting both the sides. He is prompt-
ing me also!

PROF. S. NURUL HASAN: 1 have
such personal regard for Shri Piloo
Mody that he will not be able to pro-
voke me,

SHRI ATAL BIHARI VAJPAYEE:
It is now clear that there is collusicn
between Shri Piloo Mody and the Edu-
cation Minister,

MR. SPEAKER: If he is there as the
Education Minister, I will be occupying
that place!

PROF. S. NURUL HASAN: 1
think, the information of the hon.
Member is not correct that there s
a strike. According to the information
that I have received, the University
functioned normally even vyesterday
except fcr those under-graduates of
nearby places in the faculties of arts
and social sciences who had left for
hame for Holi holidays. If the hon.
Member remembers his own student

days, he would recall that Holi
is a festival when people like
to go to their home towns and

they try to add two or three days
tuv the normal Holi holidays. The
observation made by the hon. Member
that the root causs of the troubles is
academics. That is, I would most
and
hasty an observation with which I
cannot pcesibly agree. If there are any
specific cases wherein it is possible to
make an inquiry, then every such case
which is brought to the notice of the
Visitor or of the Government will cer-
tainly be examined prcperly and ade-
guately. In this connection I wovld
submjt that ‘only recently I was given
by a depntation of some students of
Banarass Hindu University 'a memoran-
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dum. It has been given very recently
to me. It ig in Hindi, 1 take a little
l:ng time to read, I cannot read it as
fast as I can read my own languaee
(Interruption) I can only react to what
bas been given to me. I am going
through it. I cannot pass any judgment
un any memorandum until I have had
the occasion tq examine, to make en-
_quiries. I have told the young people
that I will go into it. I do not want
that there should be any misunder-
standing in the House that that
memorandum will not be examined by
the Ministry, I will certainly examine
it, and if there is any action that is
needed, suitable action will certainly
be taken.

The hon. Member referred to the
letter of Dr, Singh in regard in the
Selection Committee for a post in  the
Department of Geo-physics, I do not
remember having seen that letter, but
I will make enquiries about that let-
ter. If the hon. Member wishes to
make any specific enquiry privately, I
can attend to it, or, if he wishes to
give nctice for a question, I will cer-
tainly make the necessary enquiries
ana make the information awvailable
to the hon. Member.

In regard to the earlier incident the
hon. Member would recall that, in the
case of Shri Patnaik, he was not issu-
ed an appointment order before his
results had been announced....

SHRI ATAL BIHARI VAJPAYEE:
He was selected. ’

PROF. S. NURUL HASAN: He was
selected conditionally. He was a very
brilliant student, The announcement
of the result was unduly delayed by
the University. Provisionally his name
was ~onsidered and it was decided. as
far ae my memory goes—I do not have
the facts with me....(Interruption) 1
am only talking freom memory. The
hon. Membter had referred to it last
time and I had gone into it. But I
thought that, on this particular geca-
sion, this case wuwuald not be taken up.
Otherwise, I would have brought the
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file with me, I am talking from me-
mory. I am subject to correction in
any detail....

AN HON. MEMBER: You will land
vourself in trouble if you speak from
memory.

PROF, S. NURUL HASAN: I will
throw myself at the mercy of the
House and-apologise if there are any
errors. I am stating that I am talking
from memory. Errors are possible.
But I think the House is entitled to
know the facts as far as I recollect and
as far as I remember, I do not want
to keep anything pr hold back any-
thing from the hon. House.

In regard to the wider question that
there is no pclicy regarding the ap-
pointment of teachers, I would most
respectfully submit that here is a
well-defined policy. All appointments
are made on the recammendations of
a dulv constituted Selection Committee
whose procedure has been spelt out
in detail in the statutes and no ap-
pointment can take place which i< in
violation of the statutes and if there
is any specific complaint that a statute
has been violated. I have no doubt
that I would make a suitable submis-
sion to the Visltor for his consideration
in such a case.

It has been said that there is mno
procedure regarding disciplinary pre-
ceedings against students. The hon.
House would recall what I submitted
a few minutes ago, that is to say, that
even though the University considercd
that certain studentg had been guilly
of indiscipline, it did not act itself.
It appointed & high-power committee
presided over by a retired judge of
the High Court. That committee found
six students to be guilty and ten stu-
dents not to be guilty and the Univer-
sity accepted this recommendation.
Therefore, to say that there is no
procedure or that the University has
been acting maliciously is, in my¥y
opinion, a most unfair criticism of the
University. There are many cases In-
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which a pgoof is not possible although
people may think that an indiscipline
has been committed. but the fact that
the University abides by the verdict of
an impartial inquiry committee gshows
that .there is no arbitration in the
action which is being taken by the
University. ,

It has béen said that there has been
a delay in the introduction of a com-
prehensive Bill. The hon. Membher
made certain gratuitous remarks. If
his remarks are to be believed I will
not come forward with any Bill, Any-
way, the position in regard to that is
that at the instance of the University
Gran{s Commission, a Working Group
was asked to go into All the aspects of
the question and prepare the draft
outline of a Bill. That Working Group,
I understand, has submitted recently
its report to the University Grants
Commission. The University Grants
Commission, I have no doubt, will con-
sider those proposals as early as pos-
sible and then the matter will come to
the Government. I think that Com-
mission is certainly desirable.

The hon. Member has asked specifi-
cally whether I would appoint a com-
mittee of inquiry. Now, I must have
ccnerete materlal..., .,

SHRI ATAL BIHARI VAJPAYEE:
Here is the material.

PROF. 8. NURUL HASAN: The ma-
terial which has been submitted, as I
stated earlier, will be examined by
me. If, after examination, I feel that
the Government should give a suitable
advice to the Visitor, I will not hesti-
tate to do it. First let me have a look
at it. Let me examine it. How can I
accept a demand without even exa-
mining the charges that have been
levelled before me?

Lastly, it is said that I should ask
the Vice-Chancellor to resign or go on
leave. I would like to repeat what I
have stated that I will give full sup-
port to the Vice-Chancellor and the
legally constituted authority of the
University unless it is proved . that
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there is something which is seriously
wrong with the functioning of the
Vice-Chancellor.

SHRI PILOO MODY: In which case
what will you do?.... (Interruptions).

MR. SPEAKER: Mr. R. K. Sinha—
absent, ,

Mr. Shankar Dayal Singh—also ab-
sent.

SHRI PILOO MODY: They have
all taken leave a few days earlier and
gone for Holi.

MR, SPEAKER: Mr. S. M. Baner-
jee.
SHRI PILOO MODY: He, unfortu-
nately is here, Sir.
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Two bombs were hurled last night-
at BHU registrar Raturl by RSS:
agitaiors. One Bomb exploited with
loud bang Luckily unhurt, Police
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took charge of unexploded bomb and
splinters of exploded bomb. Yester-
day RSS gangsbers set fire to Urdu,
Persian and Arabic Departments in
Arts College.
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g8 & & st sz g oA e
RE FY T FT A OT wTY T
TR @I ] 7 g & W WA A
FHamfa foaardt #1 v W AR
e fFar smo? Anw 1 9T
Afeq & w1 =g & W% A0 § AT
IR F7 oA At & 7 Ay W O
Qe &7 A agi 9 @1 g v
IFFr "I IAwT eaw e aar 27
s fammar war & av 1 g 9y SAF
Y AT=rel A1 T&T 3T @, F@r
anity w4 2 7 % oF fame & f
M agiagn gfF sg o a
T & s ft g an werw gfqw &
g AL F=E 9L waATA F1 | AfF
IH AT T HET AT W IR F
T IGFT TZH AT ToAfrs T
T, R W AR A & qEeEr
atgar g fis Rt o safrfre ard
& s 9 oW o ¥ 9@ § I
RRET WO | g Td g1 awar €
feft do o & AW g Swmr
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F qem WY T @ § W ITH AW
g A f ag @@ @ W A W
e W 2, 1A% A 9 fau g WA
FY Hgd w2 37 a7 fFelt gL F AT O
T fre &1 9@ )

T] WA4 K GEAT & TFT F
Ffawa v o ot ¥ 5 @ a=
FFID AT | FIRAAFAAT @I E |
| FE F axdRz o oF OF &7 I )
# w3m fF ol @1 A%z FAT A
FIAT AT FL W IT AT AT FoogT
FT | 50T AT A T HRT § A faardt
[T A FT AET AW FT W7 AT T
AT FET | HIT TH CH AT ASTE HEAT
gy @ at %€ | afvr g @3F o
FET § W7 gufawe § Wi F IT 9
FUT K, § IA T FsAqT T G |
FAfF w9 @9 F A0 ¥ 7 AT
& § 3q dry 9T €19 " T4
fr #a7 gfafady = =gy a1
Far =gy

sfaret ot ¥ ogy fagw EWO&
I § 1 WrRIET At (FAT T4 a7,
F WS W TG ATAAT ATEATE | TX STAT
HgE 4 a7 IT Ia oA Ag ey mar
a7 7 aF ag W& & 5 e sfhare
@ AT T § | gary ag § fF fom
W[ QA OF SIEAT & A QU AT g
@ ! wr fag F1 W 08 OE g
R % o gaT Ak 7 qw ?
ag & & w1 wwir favafarom
ITFT Gl F oA qw ag AdY
T g

W N v @ § o an
o sifiz @ Tw A B @

(CA)
W A @Y I A R e
fam %t & vfasw & @1q, foam aou)
¥ yeasfas & arg 4, fawaw s @
g H @ oawa § 5 guro oa=mm
st &

aere wEIed, ¥ quT wgar §—
Far qg e «dt & 5 agi qv &1 aw
STy 1 W) gfee €Y Fedr § arad
aw § 7 afz § & FW & s
¥ ! W Ag @E € fF oS e
37 faaniaat & favg fray mar g, st
T FIA qTEl & f@ETE gy 38
@ 4, F5e1 99 &1 & Ifww fromre
FLA FT HIT FC G § w{e frewr
Ry a1 © 87

# 7g §ft q@ar 9edT g fr Fagd
# o ¥ oftafedy 199 & waT &
FILAIT QAT FT @ gr
AT W F AL H A@ER FA Y
wew IS H § F oS w7 e
gATatEEr FT FoAT € W a0 7 wrETh
#1 dre faar s

wifae ¥ ffe ©F a7 3—
gAY g F WIEIK T §W 32
TaTE &g 9T FW FT G E ) 9T 32
aTEE T 9T FH FT Y E, a1 99
gAEtEd 1 qar wieer grm 7 ga
9 AT FT TAW I §Y TF AT 7™
g1 I =fgi—agi ¥ argE-areAT
T W aw N ofefady 1 aw 7
% far ot waw oA F—aar wiw
T ot o e I A waw I
Fwf g A | W AT A OF
et #t gfr g € & S ww oW
a% frar o, afew ot faandi oy
qfeeree ofe & @1 areqw @y
§ for & oodfs 3—swr wom,
A v A gy
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=t gR> TR0 ANt

W W% g7 & fofreee aw ¥
SEM—aTaRdy ot 7 Wi f @ f¥
FHwA qEie e ama, & =@ g
fr ox affmad F9d gr w1 a
W | wflt Torke fag o ¥ waAr 32—
& agr ¥ Fme @ - @ oty
& N A AF T\ Qi & deEw
T g T g § SfEA o7 ad e
it fF O O qT 9T At F AT
AT TH A AT A & g@w A
Ffore FT @ &, I & graf F¥ gafey
Wﬁmm&mquo@o
N I F TEA HeS AE AW |
& fer wgw 5 o foa Wy =,
T & I I8 T A FT FAAT
=0 ) 98 fad  sfredow &1 T @
g #9  wene gf|w gHEieer w1
AT AT W7 AFAT &, 3T TAH S0 A
dEy gu hEer w3 | F Sar
¥ foeet ginafedy oY a@ #g—awt
9T Wt S gfeent F qErfee aw w3
wrwr 3 ¥ fay wor o E. ... ...

MR. SPEAKER: Order, order.
House is not taking notice of that.

g W7 A &, U AT AW @ E,
IM AT W AT WY W A Y,
99 I Afew ® ¢ Swmv g, 9
w1 forrd ¥ +ff for o &0 Afe
7% Ia weSr 4 ¢ fF oW A
FF W7 AT, woew F gramarg w2 ) o
@ 1 graw X Afew ¥ g faw,
o & fay wwx & | wror aw e
¥ ot qar A gur, TEer ww ger
g RS e A W g W
Ty R TR qht—w
TANG 17 g EE ¥

The

»
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st owo oW, waeki : § 0@ we
FET AEAT § fFowwr T g owr
fafeee wmge wmar @, wror =
o T ¥ feard ¥ &L ...

oW REWT ;WO TEFA &Y AT
eifsg, #mar fadz § @ew -fay

=it gw. gWe AT : HY @ F
fam &1

PROF. S, NURUL HASAN: In a-
classic Greek tragedy there is room
for various types of actors....(Inter-
ruptions). The hon, Member has .ask-
ed me about the¢ bomb incident. The
matter is being investigated by the
police and therefore whatever I may
submit is subject to final verification
from the police. I have been inform-
ed that on the 14th March at about
11.30 p.m. when the Registrar came
to his residence there was a big ex-
plosion. He came out cf the car and.
rushed towards the residence, A
couple of minutes later some others
also came out and saw that something.
had, exploded towards the left-hand
side of the car and pieces of paper
were spread arcund towards the right.
side of the road near the gatee An
object like a country-made bomb was
found and the doctor’s office and the
police was informed, and they came
and took the object supposed to be
the bomb in their possession as also-
the fragments of the exploded object.
The police are investigating into the
matter further. Investigations are
going cn and I am not in a position to-
say who are the persons responsible
and what type of object it was that
had exploded.

I should like to make one submis--
sion. I would not subscribe to  the
view that the officers of the U.P. Gov-
ernment and the district authorities-
in charge of law and order are not
giving their cooperation to the univer-.
sity. To the best of my knowledge the-
district authorities have been giving:

full oco-operation to the university
authorjties. Regarding the RSS:
building, I wish, I could answer
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as to when the processes of law would
be ended. Unfcrtunately I am neither
in_a posit. te say when the court
would take a decision nor am I pre-
pared to subscribe to any action which
is extra legal and which is not sanc-
tioned by the procedures of law. The
hon. member gave the information
that there are 32 shakas of RSS func-
tioning in_the university. This is at
varience with the information have
received. This is a matter on which I
would not comment.

13 hrs..

The hon. member rightly said that
if there is any wrongful disciplinary
action, it should be \gitﬁdrawn. I just
now said in my principal statement
that the disciplinary action is based
cn the report of an impartial high-
powered committee. Its  impartiality
can be seen from the fact that out of
18 students in whose respect the report
was submitted, the committee found
that cases were not proved against 10
and recommended action only against
6. And, the university accepted it.
Even in the case cf 16 students
against whom the inquiry committee
has not yet reported, they have been
provisionally permitted to attend clas-
ses. Therefore, I would not say that
wrongful disciplinary action is being
taken against anyone.

He wanted that the Government
should strengthen the hands of the
Vice<Chancellor. I have already sald
that in unequivocal terms and I do
not think there is any scope for any
confusion. As regards communal ele-
ments of whatever type they may be,
I hope that the universities can be
protected from fissiparous and rom-
munal tend and el 1its which
wish to exploit the young people in
the universities.

Lastly, I would again renew my
appeal. The best service which the
hon. leaders of public opinion can
render to a& university is, please do
not unduly try to use the difficulties
of a university In order to score a

political advantage or a debating point.
(Interruptions).

waw WO =W 377 o
e 8% faar § 1 @@ ¥ aw fafwew
T g | T W s e gz
T e wT faam g

13.03 hrs.
PAPERS LAID ON THE TABLE

DetaiLep DEMANDS FOR GRANTS OF
soME MiNISTRIES/DEPARTMENTS FOR
1973-74, RepoRT OF COMPTROLLER AND
AvpiTor GENERAL For 1971-72, Union
Govr. APPROPRIATION Accounts (P&T),
1971-72, AnnNvaL REePORT INDUSTRIAL
Finance CORPORATION OF INDIA AND
NotrFicatioNs UNpER CustomMs Act,
1962 anp CeNTRAL Excise Rures, 1944

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R-
GANESH): I beg to lay on the Table:

(1) A copy each of the Detailed
Demands for Grants (Hindi and English
versions) of the following Ministries/
Departments for 1973-74:—

(i) Ministry of Commerce

(ii) Ministry of Communications
(ili) Ministry of External Affairs
(iv) Ministry of Home Affairs

(v) Ministry of Information and
Broadcasting

(vi) Ministry of Labour
habilitation

(vii) Ministry of Law, Justice and
Company Affairs

(viii) Ministry of Planning
(ix) Ministry of Works and Housing
(x) Department of Culture
(xi)"Department of Electronics

and Re-



